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All these ten original applications are teken up

together for ?disposal for the sake of convenicrnce as they
raise thé cohmon questions reacrding  the principles for
reservatién Ff posts/vacancies in railwav  services and
interpretationlof common question of law.

. Beforo;wn proceed to analvse the al contention:s
advanbed by th§ contending partieé« We may br-afly stats below

salient facts relating to individua . canses.

E. GENERAL LEACTS ABOUY  T1iE ~LASES
The fiﬂvt five cases viz. (.n. 854/90, 1y 12070
an 6;&/91 UAJ//8/8/ and OA “19,89 were earlier “rred to a

Full Bench of Fhls Tribunal in Calcutta in ordoe;- Lo decide the

questicn whethbe & person, whe reoured accel~ratad pPrumotion
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